[25 March, 2021]

The Constitutional (One Hundred & One Amendment) Act, 2016 has come
into effect from 16™ September 2016. As per the Act, the Central Government will be
compensating for five years to the States for any loss that might be incurred due to
the introduction of Goods and Services Tax.

The Government of Maharashtra has abolished Local Body Tax from 1%
August, 2015 payable by the importers having turnover less than Rs. 50 crore per
annum. Compensation in the form of grant of Rs. 3,290 crore was paid by the State
Government to the Local Bodies on this account. The aforesaid proposal of
Maharashtra Government for compensation under GST is still pending with the
Ministry of Finance, Government of India and the Government of Maharashtra is
facing financial catastrophe due to the aforesaid non-payment of compensation of
GST by the Central Government.

Therefore, through this august House, | urge that urgent and suitable
directions may please be issued to the Government of India to consider and release
Rs. 3,290 crore grant to the State of Maharashtra towards abolition of partial Local
Body Tax with 2015-16 as the base year for the purpose of calculation of
compensation under Goods and Services Tax Compensation Act, 2016.

Demand for payment of pending GST dues to Madhya Pradesh
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Demand to review the decision to merge Malaria Research Centre, Rourkela with the
Centre at Ranchi

SH Ao AEar (INfee) : wEIey, § |9 & ARgH W WRER BT & 39 3R
3P BRAT AT g [ ANNST H SRl 951 Yavue RTel & I3hell H R4
AIRIT R Hex & IRES & I deg & a1 foe fear 5 @81 81 S Red
e} Bl B | ISUAIRIAT BT BIhI IR BT AT BRAT 41 1.C.M.R. §RT
STIRY TSR H BT AT 8 b I1Sxben § RUd FoiRar Rud Jex &l 596 I s &
AT faery foar ST 81 I8T & HHarRal o [af¥= o1 H transfer fHaT ST BT B

43



